FOREST DEPARTMENT, HARYANA
O/o PCCF (HoFF), Haryana, Panchkula

Van Bhawan, Plot No. C-18, Sector-06, Panchkula Tele. No. 91 172 2563988 Fax 91 172 2583158 Email ID : pcef-hry@nic.in

No.: D i\: ’]Qq g L{ 32) Dated:2 }=— 7— Do2a

To

The Registrar,
NGT Delhi.

Subject : Submission of Status Report in OA No. 461/2019 — Ram Avtar Yadav Vs.
Union of India and others, before Hon’ble National Green Tribunal, New
Delhi.

It is submitted that the Hon’ble NGT vide their order dated 23.05.2019, had
sought a factual report in the above subjected case from Principal Chief Conservator of
Forests (HoFF), Haryana, Panchkula regarding the submissions made by Applicant in the

above subjected OA. The factual report in this regard is being submitted herewith.

Principal Chjef Consefvator of Forests (HoFF),
Haryana, Panchkula.



STATUS REPORT BASED ON FACTS IN 0A NO 461 OF 2019
TITLED A YADAV Vs UN DI

L

R

In the DA No 461 of 2019, Shri Ram Avtdr Yadav, applicant had made a prayer to
stop illegal construction of road and other illegal activities at rectangle No 81 in Killa Nao.
4/2, 5/1, /3, 7/1 in Manesar Village,.{}urugram District, Haryana in violation of the
Forest (Conservation) Act 1980,

The Hon'ble Natjunal Green Tribunal while considering the matter on 21.10.2019 has
passed the following orders:

“This Tribunal sought g report from the Principal Chief Conservator af Forest
(HoFF), Panchkula, Harpana with reference to the allegation that the area in guestion was
Jorest area on which construction was not permitted but illegal construction was Laking
Pace.

h

Accordingly, report filed on 07.10.2019 confirms that the area is forest area gnd
construction is illegal,

In view of above, let the Principal Chief Conservator of Forest (HoFF}, Panchkula,
Huryana take further remedial action and ensure that the forest lund is not used for the
purposes other than the forest octivities and furnished a further report before the next
date by e-mail at fudicigl-ngt@eaov.in,

In compliance of the order of the Hon'hle Tribunal, report is submitted as under:
= That, in the earlier report filed on 07.10.2019, this Hon'ble Tribunal wasg
apprised that so far as the construction of road in forest area is concerned
Forest Offence Report was registered by the Forest Department vide FOR No.
015 Book No. 0489 Dated 01.04.2019 against the Sarpanch of Manesar - Ms.
Puja Devi and a complaint was also registered with Mining Officer, Gurugram
and a notice was issued to Sarpanch,"Manesar for the same on 02.04.2019 for
violation of Rule 142 of Haryana Minor Minerals Concession, Stocking,
Transportation of Minerals and Prevention of lMlegal Mining Rules 2012,
Thereafter fine was imposed by Mining Officer and the same was deposited
and the work of construction was slopped. Further Divisional Forest Officer,
Gurugram vide its office letter No. 1506 dated 30.09.2019 had asked Regional
Officer, Haryana Pollution Control Board, Gurugram to take appropriate

action as per rules.

e



That so far as the other constructions were concerned, it was submitted that
action for removal of encroachments Jconstruction would be carried out afler
getting the land/area demarcated from the reven ue authorities. It is pertinent
to mention here that the Divisional Forest offi cer, Gurugram has written to the
office of Tehsildar, Manesar vide letter no. 1790 dated 13.11.2019, letter no.
251 dated 25.12.2019, no. 45-C dated 06.05.2020, no. 347 dated 08.06.2020
to get the demarcation done of -Mustil no. 80//8/3, 9/1,10/1, 11/2,
12,13/1,19/2 and Mustil no 81//4x2, 5/1,6/3, 7/1. Copy of letters enclosed
as Annexure-[.

That due to the Covid 19 Pand emic, there was complete lockdown and since
Gurugram is most affected district of Haryana, the officials of the District
administration were engaged in the dutios assi gned for curtailing spread of
Covid- 19 and other ancillary activities, hence the necessary demarcation
could not be carried out by the revenue authoritics. It is submitted that
demarcation is required to identify the exact area of violation and also to gel
clear picture of ownership of land so that notices could be se;ued upon the
defaulters and remedial action for removal of violations can be taken. The
remedial action from the forest department will be undertaken after the

demarcation is done by Tehsildar, Manesar.

That in order to stop further violations ] the demarcation is carried out by
revenue authorities, Divisional Forest Officer, Gurugram has informed the
Sarpanch Manecsar regarding the extent of Aravalli Flantation area and
arcas closed under Section 4 and for 5 of PLP Act 1900 vide his letter no. 349 dated
018.06.2020 so that no further non forestry activity is under taken by Gram

Panchayat in these areas. Copy of letters enclosed as Annexure-IL

That the forest department is committed to take 3 Ppropriate action for saving
the forest land and immediate remedial action would be taken in compliance

of the order passed by the Hon'ble Tribunal.

, .
Chief {:Dn.ﬂ!!r'-fafﬁi ﬂi [ Forests, Divisiopal Forest Officers,
South Circle, Gurugram Gurug
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Office of Divisional Forest Officer, Gurugram '

Near District Court, Sohna Road, Gurugram Tel. 0124-237 2057; Email:
dfogurgaon1@gmail.com
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